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THE HOWRAH MUNICIPAL (REPEALING)
ACT, 1974.

[dth Qciober, 1974.)

An Act 10 repeal the Howrah Municipal Act, 1965, and to make certain
other consequential provisions.

WHEREAS it is expedient (o repeal the Howrals Municipal Act, 1965,
and to make certain other consequential provisions;

Itis hereby enacted in the Twenty-fifth Year of the Republic of India,
by the Legislature of West Bengal, as foltows:—

1. (I) This Act may be called the Howrah Municipal (Repealing)
Act, 1974,

{2) It shall come into *force on such date as the Slate Government
mity, by notificalion in the Official Guzetie. appoint.

2. (1) The Howrah Municiapl Act, 1965 (hereinafter referred 1o as
the said Act), is hereby repealed.

(2) Upon the repeal of the said Acl,—

(a) the provisions of the Calcutta Municipal Acs, 1951, and the
rules made thereunder which were made applicable under
the provisas to sub-section (1) of section §, and 1he proviso
Lo section 7. of the said Aci o the areas included in Howrah
as delined in the said Act shall cease 1o be in foree in the said
areas;

(b) the provisicns of the Calcutta Municipal Act, 1923, as
extended to the municipality of Howrah under that Act which
were in force in the said municipality at the date of
commencement of the said Act and the provisions of the
Bengal Municipal Act, 1932, and (he rules, bye-laws, orders
and notifications made thereunder which were in force in
the said municipality at the date of commencement af the
said Act or which came into farce in (he said municipaliy
afier the said dale shall continue 1o be in force in the said
municipalily;

'For stalement of Objecis and Reasons, see the Colcutia Guzene, Extraprdinary,
Par IV, of the 19th April, 1974, page 890, lor procvedings of the West Bengal Legisla-
live Asscmbly, see the proceedings of 1he wiecling of that Asscmbly held on the 2nd May,
1974,

*This Aet came inlo force on the 181h November. 1474, vide nolificarion
No. 5159M.1A-7/74, dated the 12th November, 1974, published in the Calewrin Gazente,
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(c)

(d)

The Howrah Municipal (Repealing) Act, 1974.

[West Ben. Act XLI of 1974.]

(Section 2.)

all the provisions of the Bengal Municipal Act, 1932, and the
tules, bye-laws, orders and notifications made Lhereunder
which were in foree in the municipality of Bally at the dale
of commencement of the said Act or which came into force
in the said municipality alter the said dale shall continue to
be in force in the said municipality;

all the provisions of the West Bengal Panchayat Act, 1973,
and tbe rules, bye-laws, arders and notificalions made
thereunder which were in force in that parl of the arca
included in Howrah as delined in the said Acl which lies
outside the municipalities of Howrah and Bally (hereinafier
referred 1o as the said non-municipal ares) at the dale of
commencement of the said Act or which came into force in
the said non-municipal area alter the said date shall continue
to be in farce in the said non-municipal area,
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